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CENTR~L r\DN1l N IST~{.~• TIVE TI~IBUNAL, ALIJ.\HABAD BENCH 
A Ll..nHr\BnD 

•••••• 

Origina l App l ic ·;tion No. 1580 of 199 2 

Smt. Ka mlesh Verma ••••••• Applicant · 

Ve r SUS 

Union of Indi a & ot hers •••••• Re spon dents 

• 
Hon'b l e ~r . J ustice u.c. Sriva stava, v.c. 
Hon ' b l e Nr. K, Oba yya , A .lv\ , . 

, 

( By Hon, Ivir. Jus tice u.c. Srivastava ,V .c.) 

The app licant \\la s enga ged as a subs titu te 

Ex tra Depar t mental Branch Postma ster on the risk and 
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r e spons ibilijly of he r husband Shri Mahesh Ch.•ndrZ. l/<?rma, ! 
i.Jh o 1;Ja s v1orking on the sa id po s t and \\la s pr omoted in 

Pos t men cadre . The said l'.j r r an ge ment \iva s made -.-.;hen he l 
v~a s goin g to attend t he t r ainin g for ten da ys vJ.e.f. 

20. 2. 9 2 and was a sked a lso t o engage a suitable 

s ubstitute and tha t i s why it v;a s done. She ha d no l 
l ci nd ed pr operty an d adequ .:: t e mea~s of live liho od. f\ s 

a ma t t er of f a ct •1Jhe n she a pp lie d f or the pos t · Of 

E.D.B.P .rt.., she 500,1ed income of he r husbdnd as he r in-... 
come. j'\s required a requis ition i,-va s sent to cmp loyment 

ExchDn ge for f or\va rdin g the n..ime s for appointment to 

the post of E.D. B .F.JI.~., She was a lso considered for 
t 

appointrrent but a s she tts..Q., no requ isite qu·alification 

a nd f ulfilling other condition) appointment was made of, 

Ram Singhl~espondent~ whose n .:i me >wvas sponsored by .the 

Employment Exchan ge, v~ho was sa id to be fulfilling all 

the requisite qualifications. He had passed IX class 

\"lhile the app lie ant has pd ssed only VIII standard. It 

is on this ground appointment \'JclS given to the sai:C:l 

Ram Sin~h, The applicant has challenged 

menti According to her, Ram Singh also does not fulfil~ 
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the requisite qucl lificat ions and he does 'not have any 

suitable accommodation for running post off ice. But 

there is no denial of the fact that Ram Singh has not 

got any suitable accommoda tion for running the post l 

off ice. lt is clear that normally married ladies have 
~ · 

no separate income of the ir ov.n except that)their hus-

band. She may not have separate property and she can 

have claim over her husband pro~ erty• The applicant 

wa s not qualified the respond ent• v~a s also lacking 

in the requisite qua lif ic~ tions as such the selection 

w~s a gainst the rules, a~d dccording ly the appointment 

of Ram Singh respondent'~ against the rules. 

2. Before this app licQtion i.-vas filed 1 ~the Ram 

Singh hias ta~ ove r charge . The appointment of Ram Singh 
not 
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is t.igainst the rule s cqnd1 9.,e., is/g iven legal recognition• 

r2f' · h l · \Xa&ai~~ the basis of sue se ection, Ram Singh 
~ 

cannot get tRe service and it has been given the same 

will not confer any right to hold the said office. 
t 

b e 
Accordingly the pos t wi 11 be deemed tcy va cant and res-

pendents are directe d to start fre sh appointm!nt process / 
' . 

and complete the same vJithin a p eriod of three months. 

The appointment shall be made in accordance with the 

la""• With these observation the application is dipgsed 

of finally ' No order as 

Ztt\ember (A) 

Allahabad • 

Dated : ~'1) ~)~ 
(g.s.) 
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to costs. 

Vice-Oba irman 
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